Open Court.

|
Central Administrative Tribunal,
llahabad Bench, Allahabad.

u |
| Dated: Allahabad, This| The L7th Day of Augusty 20CO.
“ :

|

coram: Hon'ble Mr, Jus(ice R.R.K, Trivedi, V.C.
Hon 'ble Mr, S. Dayal, AM,

lication No, 31 of 1993,

i
!

Jado Ram son of late SFi Madan lal,
r/o village Pienna, |
P.C, Pienna, |
Distt. uzaffarnagar.z‘
posted as E.D.S.P.M, q¢p Dakpal) at Pienna,

Post Of fice Pienna, |
Distt, Muzaffarnagar.

e o o Applicant.

Counsel for the Applicant: Sri A.V. Srivastava, Adv.

LI‘SUS

I
1. Union of India through Post and Telegraph
Secretary, New Delh

| 2. Senior Supdt. Post Office, Muzaffarnagar ®I.P.) i

3. Inspector, Post Of fice west, Muzaf farnagar, |

i P.O, Muzaffarnagar.

4. Indrajeet Singh son of Sri Bishambhar Sahai,
R/O Village and PoHt Pienna, Distt. Muzaffarnagar.

K

| . . . Respondents. |
| |
Counsel for the respOhdents:- sri Satish Chaturvedi, Adv.

|

\
\‘ !\
‘ {
\

Q¢gg£_(0pen Court )

| (By Hon'ble Mr. Justice R.R.K. Trivedi,V.C.)
|

| We have heard %Ti A,V. Srivastava, learned counsel




D

for the applicant and Sri Satish Chaturvedi learned

counsel  for the respondents.

- 2 he learned counsel for the applicant has

submitted that initially this application was

filed challenging oOr ér dated 1.12.92 passed|by

:[dent
Y

istt.,

respondent No.3 by w Ifh he appointed resp

No. 4 as E.D.S.F.M, showing temporary vaca

ost Master at Pienna Post Office in D

nagar. He has further submitted that after

nter affidavit filed in this

pe lementary cL

: O~ N
.56 it has been revealed that
A  § |

10,11 for the

ant was removed from service |

0.63 passed in disciplinary

rned

t

ngs of which ﬁe had no knowledge. Le

!
counsel for the appli ant has submitted tha

applicant has not be supplied copy of the/memo

of charge, order of moval and the report of the

Encuiry Officer soO that he may approach the, higher

authority by filing ab appeal,

3. has

LS Q}M‘)«(’—A

assaided
to the

Learned counsel for the respondentj

documents shall be sup lied

W :
Rthat these
app licant witﬁin one month from the date
of thi

s order.

4, nd

Considering the aforesaid facts at
d of

ts

circum@tances this‘spplication is dispose

to

=]

i finall

supp ly
that t

appr of

1
riate authoritr. We further provide

y with the dip ction to the respondel
| bove sO
he

that if

the necessary documents mentioned a

&

ke applicant ﬁpy file appeal before

e

|

|



appeal is

il

supply of dbcuments,

on merits

treating t

within time.

Th

Nafees,

ere shall be n

\

Member (A,

1 ‘
filed withis

one month from the da

it shall be heard and

same to have been fi

? order as to costs.
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